68 Matters raised [RAJYA SABHA] with Permission

MR. CHAIRMAN: No reference against a State or the Administration will be
allowed to go on record. On other things, yes.

The Punjab and Maharashtra Co-operative (PMC) Bank crisis
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Now, we will move on to Question Hour.

(MR. DEPUTY CHAIRMAN in the Chair)
ORAL ANSWERS TO QUESTIONS
Conflict over the practice of ‘intergative medicine'

*151. DR. SANTANU SEN: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) pleased to state:

(@ whether the Minister is aware of the growing differences between Ministry
of AYUSH and Ministry of Health and Family Welfare's National Health Authority
(NHA) over the practice of integrative medicine'’; and

(b) if so, the details of alternative treatments that the AYUSH Ministry has
talked about?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) and (b) A Statement is laid on the Table of the House.

Statement

(@ There are no differences between Ministry of AYUSH and Ministry of Health
and Family Welfare's National Health Authority (NHA) over the practice of 'integrative

medicine'.
(b) In view of (a), the question does not arise.

DR. SANTANU SEN: Sir, my first supplementary is this. As you all know, Yoga,
Naturopathy, Unani, Siddha and Homoeopathy are age old systems of medicine of



